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ORDER
(DATE OF HEARING: 25.9.2007)

The petition has been made by petitioner, NTPC Ltd. for approval of provisional
tariff of Unit-I of Kahalgaon Super Thermal Power Station, Stage-Il from its date of

commercial operation.

2. Heard representatives of the petitioner and respondents present.

3. After considering the application and the oral submissions made at the hearing,
it appears to us that certain additional information will be required from the petitioner
for determination of provisional tariff. The petitioner is accordingly directed to submit

the following information, latest by 5.12.2007:

(i) actual cash out flow excluding undischarged liabilities, as on a date up to

which accounts are available (not later than DOCO) ;
(i) amount of equity actually utilized up to the above date ; and

(i) amount of liabilities/provisions considered in the capital cost claimed.

4. Subject to above, order is reserved.
Sd-/ sd-/
(R.KRISHNAMOORTHY) (BHANU BHUSHAN)
MEMBER MEMBER

New Delhi dated the 27" November 2007



